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! DEVELOPMENT DEPARTMENT
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' NOTIFICATIONS |
Delhi, the 20th March, 2013

No. F. 56(333)707/De’v (HQ)/4066.—In supersession of this Govenufxent’s notification No. F. 56 (333)/07/Dev.

. HQ/2117, dated the 27th Dec. 2012 and in exercise of the powers conferred by section 12 read with clause (q) of section 3 of

the Insecticides Act, 1968 (46 of 1968), the Lt. Govemor of National Capital Territory of Delhi, is pleased to appoint
Shri J. P. Agrawal, Spl. Development Commissioner of Development Department, to be the Licensing Officer for the whole
area of National Capital Territory of Delhi.
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DELHI LEGISLATIVE ASSEMBLY SECRETARIAT
 NOTIFICATION
Delhi, the 20th March, 2013

No. 21(02)/2013/LAS-IV/Leg./1830.—The following is published for general information :—
Bill No. 02 of 2013

" TheDelhi Appropriation
(No. l) Bill, 2013 .«

(As introduced in the L@dﬂﬂve Assembly of the
" National Capitdl Territory of Delh; on 20th March, 2013)

/‘ xS

THEDELHIAPPA ' mo.n)m.l..ma
BILL NO. 02 OF 2013

THE DELHI APPROPRIATION (NO. 1) BILL, 2013
A

BILL

to authorise payment and appropriation of certain further sums from and out of
the Consclidated Fund of the National Capital Territory of Delhi for the services in.
respect of the financial year 2012-13.
BE it enacted by the Legislative Assembly of the National Capital Temtory of Delhi
in the Sixty fourth Year of the Republic of India as follows:-
Short title. 1. This Act may be called the Delhi Appropriation
‘ (No. 1) Act, 2013.

iséue of 2. From and out of the Consolidated Fund of the
National Capital Territory of Delhi, there may be
Rs. 1079,85,00,000/- paid and applied further sums not exceeding

those specified in column (5) of the Schedule,
amounting in the aggregate to the sum of
rupees one thousand seventy nine crore eighty five
lac only towards defraying the several charges
which will come in the course of payment during the
financial year 2012-2013 in respect of the
services spécified in column(2) of the Schedule.

from and out of
the Consolidated Fund of
the National Capital
Territory of Delhi for the
financial year 2012-2013

Appropriation. . 3. The sums Aauthorised to be paid and applied

from and out of the Consolidated Fund of the
National Capital . Territory of Délhi by this Act, shall
be appropriated for the services and purposes
expressed in the Schedule in relation to the said

’ 4: yea r.
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- SCHEDULE
(See sections 2 and 3)
(Rs. in thousands)
) ‘ Sums Not Exceeding
DEMAND Voted by the Charged on the
o NO SERVICES AND PURPOSES Legislative Consolidated Total
Assembly Fund
' 1 2 3 4 5
1 Legislative Assembly Revenue
2 General Administration Revenue 7200 3570 10770
3 Administration of Justice I Revenue - 202 202
4 Finance Revenue 30000 . 30000
5 Home N Revenue 2900 800 3700
Capital 10000 .- 10000
6 Education Revenue 2300 12848 15148
Capital 100 - 100
7 Medical and Public .Health Revenue 1700 500 2200
Capital 100000 - 100000
' 8 Social Welfare : Revenue 2580994 1806 2582800.
! Capital 4414500 . 4414500
9 Industries Revenue . 900 .- 900
" 10 Development Revenue 3095180 .. 3095180
Capital 528700 . 528700
' 1 Urban Development and _Revenue 2200 . 2200
Public Works Capital - 2100 . 2100
12 Loans | . Capital R ‘
13 .Pens'ion | ) | Revenue .
Total ‘ 10778976 19524 10798500
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STATEMENT OF OBJECTS AND REASONS

. The Delhi Appropriation (No.1) Bill, 2013 is introduced in pursuance of sub-
section (I) of section 29 read with clause (a) of sub section (I) of section 30 of the
Government of National Capital Territory of Delhi Act,1991 (1 of 1992) to provide for the
appropriation out of the Consolidated Fund of the National Capital Territory of Delhi, of
the moneys required to meet the additional expenditure charged on the Consolidated
‘'Fund and the supplementary grants made by the Legislative Assembly for the
expenditure of Govemnment of National Capital Territory of Delhi for the financial year

2012-2013. : L o

. | 4 | (SHELLA DIKSHIT).
A . / o . ‘ , FinanceMinister/ChiefMinism .
March, 20,2013 : / A

MEMORANDUM REGARDING DELEGATED LEGISLATION
The Delhi Appropridtion ( No.1 ) Bill, 2013 does not seek to confer any
additional power of legislation on any subordinate functionaries.
| ' P.N. MISHRA, Secy.
 LAND AND BUILDING DEPARTMENT S
NOTIFICATIONS
v ' " Delhi, the 20th March, 2013

No. F. 7(40)/94/L&B/LA/19574.—Whereas the Lt. Governor, Delhi is satisfied that land is required to be taken by
Fiovqmmént at the public expense for a public purpose namely for construction of Raja Garden Flyover and right way of
.intersection. It i's hereby notified that the land in the locality described below is likely to be acquired for the above puipose.

" This declaration is made under the provisions of Section 6 of the Land Acquisition Act, 1894
_in respect of the land notified u/s 4 of L.A. Act, 1894 vide Notification No.F.7(40)/94/L&B/LA/216

= dated.5/4/1999 to all whom it may concern. Under the provisions of Section 7 of the said Act, the Land
_ Acquisition Collector (West), Delhi is hereby directed to take orders for the acquisition of the said land.

. A plan of the land may be inspected at the office of the Land Acquisition Collector (West), Old
Middle School Building, Rampura , Delhi.

SPECIFICATION
Village Total Area Khasra No. - | Area
( Bigha- Biswa (Bigha-Biswa )

Basal Darapur 212 2475/1485/2 min 0-9
2474/1969/2 min 0-6
2472/1468/2 min 0-13
2466/1462/2 min 0-6
2464/1461/2 min 0-18




